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• 	 CNrI'RAL ADMINISTRATpJE TRIBUNAL 

GUHAT I BENCH : GWIAHAT I5 

Original Application No. 121 of 1998 

Date of decision 	27.11.98 

	

jMd1.Beg 	 PETITIONER(S) 

- 	 S  

	

AAhmed 	.• .. 	 ADV(IATE FOR THE 
• 	 PETITIONER(S) 

VERSUS 

•iJnion..o±. 	 POND 

•Mr. 	S: ,.. 	 %ADVO:ATE FOR THE 

- 	 - 	
- 	RESPOr\EENT(S) 

THE HOW BLE MF..JUSTICE-D.N.BARtJAH'? VICE-CHAIRMAN. 

THE -HON'BLE 

I. Whether Reporters of local papers may be allowed 
to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the Judgement is to be circulated to 
the other Benches? 

Judgement delivered by Hon'ble Vice-Chairman. 



.,. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

• 	 . 	 GUWAHATI BENCH 

Original Application No. 121 of 1998. 

Date of decision : This. the 27th day of November,1998.' 

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

MES 467160 Shri M.M. Beg &Ors., 
- B.S.O., 	serving in the. 
office of the Garrison Engineer, 
868 EWS, 	C/o 99 APO 	 •. ..pplicant 

By Advocate Mr. A.Ahmed. 	. • 

-versus- 	 . 

• 	1. 	Union of India, 
represented by the Secretary of Defence, 
Government of India, 
New Delhi. 	 • . 

The •Garrison Engineer, 
868 EWS, C/o 99 APO. 

Headquarter,137 C.W.SE. 
• 	

. 	 C/o 	99 	A.P.O. 	. 

• 	 . Garriso 	Engineer, 	869 E.W.S. • 	
• 	 j. 

• 
C/o99 A.P.O. .'...Respondents 

By Advocate Mr. 	S.Ali, 'C.G.S.C. 	• 	' . 	 . 	 . 

ORDER 	 . 

'BARUAHJ.'(V.C.) 	. 	• 	 • 

In tFis application the. applicants have dlained 

Fdeld Service 	Concession 	According 	to the 	applicants 

they' 	are 	entitled 	to 	such 	concession. 	The, 	fats 

are:  

The 	present 	applicants 	are working 	'in' 

tstorth '.Eastern 	• Region 	in 	different capacities 	as 

- 
Central. 	Government 	Defence 	Civilian • 

' 
' Employees 	under • 

the Ministry of Defence. As per Pnnexure-1 Office Memorandum dt .31.1.95 the 

contd.. , 	
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the applicants are entitled to the Field' Seriice, 

Concession. The benefit of such concession 'having been. 

denied to the applicants,, they h filed 'Annexure-3 

representation intthe month of F.ebruary, 1998 before 

thee authorities i.e. Respondent No.3. The Responent 

No.3 has not yet disposed of the said representation. 

Hence the present appliáation. . 

2. 	The respondents have filed written statement. 

Heard Mr A. Ahmed, learned counsel appearing on behalf 

of the applicants and 'Mr S. Ali, learned Sr. C.G.S.C. 

Mr Ahmed submits that the applicants are entitled to 

the Field Service Concessions with effect from 

1.4.1993. Mr Ali on the other hand has draw.n my: 

atention '.to paragraphs' , 2 and ' 3 of the written 

statement. In the said paragraphs of the written 

statement it is stated as follows: 

11 2. 	That the applicants have. been, paid 
the Field Service Concessions (FS.C.) as 
per Govt. of India, Min of Defence office 
Memorandum No.4(3)/98/D(Civ-I) dt. 16 Mar 
98 from the date of posting of the' 
appliéants to N.E.' Region. Annexur'e 'A' 
is the photo copy of Govt. of India, "Mm 
of Def Memorandum No.4(3)./98/D(Civ-I) dt. 
16 March 98. 
"3. 	That the applicant.s filed the 
present OA 121/98 praying for FSC. Ant he 
FSC as prayed for have already been paid:' 
regularly till, today, the present, 
application has been infructuous and as 
such the same, is liable to be dismissed." ' 

3'. 	Mr Au, Sr. C.G.S.C. submits that in fact the, 

applicants have been paid Field Service Concessions, 

therefore the application is not maintainable and should 

be disrnisse'd in limine. Mr A1med does not agree with the 
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submission of Mr. All. 	 - 

4. 	On considratjon of the 	ubmiss1on. 	of 

the counsel for the parties I dispose of this appl±ca-

• tion as infructuous as stated in the written statement. 

F 
No order as to costs. However, if it transpires 

later on that the 

• of Field Service concession they may approach this 

Tribunal. 
• 	 • 

(D.N..BARUAH) 

Vice-Chairman: 

trd 
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